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Applicant(s) 	 Respondent(s) 	

L2_g 

	

(i41) 	 if (sic11) 

• 	. 	 -' 

Advocate for 	. 	. 	/ 	j 	 Advocate for 	. 	 . 

Applicant(s)Il.h {.-0 	/tLjL€>ic 1' '3Respondent(s) 
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lo' 	97 04 	Mr. OV Radhakrishnan 
Date of Presentation 	f 	 3 

ca 

	

fttjóiht 	'app1tion';' j. 
c 	1r- 	 r 	fw1 loej 

Date 	
(f' 	 Joseph, , ACGSC. 	takes 

nee1 yr the resondents. 

Subject 
	 he applicars are claiming the 

mitheui;of merger f full DA with the pay 
lc1IcoIc'RI' 	 I-'1 L7 	 f-or th 	purpose of .  Death r gatuity and 

DateofPosting 	 I 	 retirement gratuity. 	The grievance of 
the applicant in this 0 A 	is that the 
cut off dare 'has been fixed as 1.4:95 in 

OOiO ' A-2 and 1 1 96 in A-3, whi'h according to 
him is unconstitutional and void and 
inoperative 

When the matter came up before the 
•'Bnch 1.earnedVcounsel.for ' the. applicant 

• . V  •submittèd 4at • similar ' ,  matters jt 

O A 23/04,idc43/04  were- adm1 tted*b 
this Tribunal and this Q A 
admitted Respondents counsel submitted 

I • 	 • 	 - 	 • 	 :er-' 	c • 	 j that he has no
" 
 objectionrn-aarnitting th 

o A Hence the 0 .,A 	is admitted 
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Reponderits 	may 	file 	repi: 
statement within four weeks with c py to 
the applicant who may file rêjoinde, if 
any, within two weeks thereaftér. List 
before RC for completion. of p1 ,adins On. 

• .; . 	 . 	 . 	 . 	 . 	 . 	 . 	 . 	 . 	 . 	 . 	 ... 	 . 	 . .
12.7 .04 

- 	

rv 
• None for either side. 	. . 	 . 	

:. 	 . 	 . • 	 • 	

. 

No reply filed yet. Call 

	

•.on 07.10.2004'.. 	... 	 . 	 . 
. 

• . 	 . . 	 ., 	
. 	 14.03.205 	KVS 	. 	 C-Il 

(7) 

	

2 	2O04 	
Mr 0 V Radhalcnslman 
Mr George Joseph, ACGSC 

Learned counsel for applicant submitI I 
-.- 	 that other connected cases are posted after ot ie 

month Letthiscàsealsobeposted.. alQngrih. 
decJc 	 / 	OA 233/04 etc 

Post after one onth 

I . t0jo~ 

vs 

I S 	 .. . 	 . 	 . 	 ... 	 • 	 . . 	 . 

14032005 

(U) - 

Nonefor ,  either side. 	 ftYrO'v 
Reply is on record. No 	 Ilt4K( 1Af) 

rejoinder filedl Yet. ReJoihd6l , 

if any, fli.e&by25.1O.2004 . 	

• 

be taken on record and there- 	0t'Jb0 	f,& 	 & 

after list before SB for fina 	 tUc'I. mE 	-wii& 

hearing. 
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07.10.2004  
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No & 

Ckj 

- 	1.8.05 	SN(VC) 	 C-I' 

Mr.OV Radhakrishnan,Sr. (rep.) 
• 	 Mr.George Joseph,ACGSC (rep.) 

	

p/to 
	

Post along with OA 174/04 and 
 onnected cases after two months. 

By orders 

COl 

Isp 

1 	'nnc 	 TCVS(ThAI 	 C-Il 

cjv 	

or 	 Heard. Common order prono nced in open 
Court, 	- 

KVS(JM) 
17.10.2005 

vs 

U 

Jl 

(29) 
Mr. O.V.Radhakrishnan, Sr. 
Mr. George Joseph, ACGSC. 

MA 935/05 to accept additional reply isnot opposed. 
Allowed. 
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